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24.8.1990.

Present : Shri B, S. Mainee, Counsel for the Applicant.

Shri Rajan Sharma, Proxy Counsel for Shri
Inderjit Sharma, Counsel for Respondents.

Shri Devi Dayel, Head Clerk, Representing
the Respondents.

The learned proxy counsel for the respondents made a
statement at the bar that the applicant has not been
reverted from the post of Ticket Collector and further that
the respondents have no intention to revert him from the
said post till the process of selection for the post is
completed. In view of this statement, the learned counsel
for the spplicant does not press this application and
wishes to withdraw the same. The application is accordingly
dismissed as withdrawn. Parties to bear their own cost.
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